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'\ MINISTRY OF LAW COPY

THL WoR' NG JOURNALISTS (INDUSTRIAL
,  DISPUTES) ACT, 1955

' \\ACT No. 1 oF 1955

[12‘th March, 1955]

An A(,t to apply the Ingustrial Disputes Act, 1947 to Working
- Journalists.

BE it enacted by Parlia ent in the Sixth Year of the Repubhc'
of India as follows: — &

1. This Act may be called the Working Journalists (Industrial
Disputes) Act, 1955,

Short title,

2. In this Act,— i o ‘ , Definitions.
- i ) - . - N .
o _
» (a) ‘newspaper’ has the meaning assigned to it in the Press
2sof 186y - and Registration of Books Act, 1867;
(b) ‘working journalist’ means a person whose prihcipal
avocation -is that of a joprnalist and who is employed as such

. In, or in relation fo, an
. publication of a newspap
agency or syndicate supp

y establishment for the production  or

er or in, or in relation to, any news
lying material for publication in any

newspaper, and includes an editor, a leader-writer, news
editor, - sub-editor, featute-writer, . copy-taster, . reporter, cor-
respondent, cartoonist, f}ews photographer and proof-reader,
but does'not include any s?uch person who— :

(1) is employed ma§1n1y in a manager:al or administrative
. ~ . capacity, or '

(i1) being _employ’i;d__.i_n a supervisory capacity, .exer-
cises, either by the. nature of the duties attached to the
office or by reason of‘%he powers vested in him, functions
‘mainly of a managerlalénature

3 ‘The provisions of the Iildustrlal Disputes Act 1947 snall Act 14 of
apply. to, or in relation to, wor]§1ng journalists as they apply to, or l’,%ﬂ;ﬂvo?g:
“in relatlon ‘to, workmen within t}\xe meaning of that Act.
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